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KIL Mazena son of Shri B,R, Mosne presently vorling as Sacrelary,
Public Hz2alth Enain

“5
&

iiN22 ring Da{\ 4]_‘1,.:}.4n.,, Secretariat . J—L‘;t'ur;'

¢v o Applicanty

VERSUS
e Union of India throogn the Accountant Generel, Central Revanuz,
AGCR Building, 4th Floor, Indra Prasta Estate, Hew Delhi]
2. The Pay and Accounts Jffic e, Intelligence Bursau, Mew Delhis
3; The Controller of Accounts, Intelligencs Bureauw, New Delbii

doies » RESpONdEnts,

None present for the applicant)

Ms, Shalini Shmram, Provy Couns: v L
Mr, Bhanwar BDagri, U')un'“] far tle respandent No, 14}

Mr. S, K, rg:n*‘vel Proxy counsel <or ;,
~={31.'11, Sanjay Paresl: ms.mu«"‘ fox Lha raspondents Was, 2 &5 3

CORAM »

Hon'bie Mr) M,L, Chauhai, Membsr (Julicial)

hHonthble Mr, A0, Bhandsri, Member (Adsinizirativa) .

QHIER (OBAL)

Th
praying for the following

AH

applicsnt has filed Tha present application wharehy
T'q

"Your humble ayplicant claims that the res vondent. should
be commendsd with appropriste dirrctions 1’0 the effeact
that thz entire anount of FF 30 deducted from *he salal
s of the applics ant wiile he Was in 6 zvies vith the Intelli-
(]"HC(‘ Buraa aloanguith acoumuleted interest be Lransfarred
to ths [lew GFF .A.cw ant of fhe pressnt apnlic mst,ja.:, th the
AG Rzj Uq'thdl' .—tl’xu G ucf.uurn'f“ of hhie dal .::‘~ ana Narvasamart
. CCMW-! to the 1"11.«-’1’1~ in that regapd, “the g plicant
houlad be pd.Lu spacisl dmpages ak.on gwi th cost of this
llhawl 0 ovidch had to b 1m«3,-dud by the applic an on
account of the inaction on tha part of the respondentsd

&y other relis if"wh-h thic Honfhis Court may deem

just and pinper in 1he I,i("'\ s and Sircumsztanocs of the cass
cmay alsa | "»ndl be ordersd in fevour of youw htah e
applicant M

2., During ths penden 1y of the JA, the lezmed counzel for the
respoadents nos,t 28 2 has placed on rec-ord & copy of the letter
deted OL,03,2003 vheraby stoting that the entire assunt has betr ald
to tha applicant znd the 08 has bPecons infructuous,
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counasl for

4G In thz facts ard
of =

thr view that %h. present OA has
is assordingly disposed of . In nase

agorievad on account of non pavnent

that ¢

fila appropriate

ainissiblz under th: tulzs, in

rezarrad Lo him to
5. Tha OA iz dispozed
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(ALY BHAHT
MEMBER (A)

18 arned couns 51

nt has not

clrounstances of
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for the
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H

(P4, L JCHAOHA)
MEMBER (J)

of accordingly with no order
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SO o werify this
aeplicant,
controve rted
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